FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MOHANBIR HI-TECH BUILD PRIVATE LIMITED
OPERATING IN THE BUSINESS OF CONSTRUCTION, SALE-PURCHASE RENTING OF RESIDENTIAL AND/OR
COMMERCIAL FLAT AND TO PROVIDE CONSULTANCY IN THE FIELD OF REAL ESTATE ON COMMISSION
BASIS AT DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

Sr. No. RELEVANT PARTICULARS

1 Name of the corporate debtor along with| MOHANBIR HI-TECH BUILD PRIVATE LIMITED

PAN & CIN/ ELR-Ne. CIN: U70102D1L2014PTC271340
PAN: AAJCM6196R
2. |Address of the registered office Regd. Office: Dev House, 260-261, Tribhuvan Complex,
Ishwar Nagar, New Friends Colony, New Delhi, India, n1006s.

3. URL of website Not available

4. |Details of place where majority of fixed | Village Morta, Pargana Jalalabad, Tehsil & District
assets are located Ghaziabad

5. Installed capacity of main products/| The Corporate Debtor has no installed capacity for its main
services products/services.

6. Quantity and value of main products/| Land of approx. 2112 sq. mt. was sold in last FY 2024-2025, as
services sold in last financial year per the information given by SBOD

7. Number of employees/ workmen No information available

8.  |Further details including last available | Details can be sought by sending email
financial statements (with schedules) of two | at cirp.mohanbir@npvinsolvency.in
years, lists of creditors are available at URL:

9.  |Eligibility for resolution applicants under | Details can be sought by sending email
section 25(2)(h) of the Code is available at | at cirp.mohanbir@npvinsolvency.in
URL:

10. |Last date for receipt of expression of interest | 21-11-2025

1. Date of issue of provisional list of| 23-1-2025
prospective resolution applicants

12. |Last date for submission of objections to| 28-11-2025
provisional list

13. |Date of issue of final list of prospective| 29-1-2025
resolution applicants

14. |Date of issue of information memorandum, | o1-12-2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans | 31-12-2025

16. |Process email id to submit Expression of | cirp.mohanbir@npvinsolvency.in
Interest

17. Details of the corporate debtor’s registration | Not Registered with MSME.
status as MSME.

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director — Mr. Atul Tandon
Appointed as Deemed Resolution Professional

In the Matter of Mohanbir Hi-Tech Build Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

AFA validity up to: 31.12.2025

Address - 10th Floor, 1003, Zion Z1, Ramdas Road, Near Avalon Hotel

Date: 06.11.2025

Place: New Delhi

Thaltej, Ahmadabad, Gujarat — 380059.

Email for Correspondence - cirp.mohanbir@npvinsolvency.in




THURSDAY, NOVEMBER 6, 2025

PUBLIC NOTICE
NOTICE REGARDING LOST CERTIFICATE(S} OF S\gmfy Innovation India Limited.
Regd. Offica- PS ARCADIA CENTRAL, 34, 3rd floor, 44, Ahanindranath Thakur
Sarani (Gamac Steet), Kolkata - 700 017, | Mahesh Mukuns Damie the registared

blic Notice

Notice Is hereby given that below mentioned Equity Share Certificates of Asian
Paints Ltd 6A & 68, Shantinagar, Santacruz (East), Mumbai - 400055 held in
physical form have been lost: -

193 G4 Prathmesh Society Twin Tower Lane Op: ¥
Mandir Prabhadevi Mumbs - 40002

Falio No Name Dist. Nos. Ho. of Shares

share certificale(s) in respect of the said shares have been lost / untraceable and we
have applied forissue of duplicats cerificate(s). Any persan having ciaim in respect of
the said shares shoud lodge such claim with the company at its above referred
address within 15 days from this date, else ihe company will proceed fo issue
duplicate cerbiicate(s) and no further claim wil be enferiained by the company
thereafier.

Company Name: Signfy Innovation India Limited; Folio No: 001310;
Certificate Nos: 1310; Distinctive Nos: 55450121 - 55450261 respectively. No
of shares: 141 respectively. Faca Valua Rs. 10i-

Date : 06.11.2025 Claimant- Mahesh Mukund Damle (9820273022)

ANTOO12244 Thayyil Rarman Thankam 4616121 - 4619650 1530

Attokaran

Any Person(s) has/have any claim in respect of the aforesaid share certificate(s)

should lodge such claim with the Company ar its RTA— MUFG In time India Pyt

Ltd. C 101, 247 Park, L B.S. Marg, Vikhrali (West). Mumbai - 400083 within 15

days of publish of this Notice. After which no claim will be entertained and the
y proceed certificata(s).

[PLACE: Ernakulam DATE: - 06.11.2025 |

PUBLIC NOTICE

This Public Notice Is issued in view of the fact that Tyger Home Finance Private
Ltd has not been able to communicatelestablish contact with the said
Legal Heir(s)/ Legal R last known
addrass as per THFPLs racords. Tyger Home Finance Pl Lid (formerly
known as*Adani Heusing Finance Pyt Lid') hareby gives notice dated 08-F eb-
2024 1o the borrowers namely Atul Dinkar Khankal and Co-borrawer namely

Dinkar Soma Khankal {hereinafter collactively referrad lo as the "Borrowers'}
Loan Account No. 801LAP001027562 (Old LAN no. BELLAPDDnnﬂSZ‘}
Io remave thai persanal belongings/artices rom ths said Securad Asset
ha\r\g “All That Pi lbce And Parcel Property Bearing Flat No 106 Adm 625
q Ft Built Up A “C" Wing On 1st Floor, In Building Known As

n As "

In "C

SPECIFIC ALLOYS PRIVATE LIMITED - IN LIQUIDATION
CIN: U27203PN2000PTC014912
Regd. Add: Shob No 24 & 25 Jedhe Mansion 78, Guruwar Peth,
e, Maharashtra, India, 411042.
E-Auction Notice
Sale of Assets of Corporate Debtor on Standalone Basis under the Insolvency and
Bankruptcy Code, 2016 rw IBBI (Liquidation Process) Regulations, 2016,
Date and Time of E-Auction: 20th November, 2025 from 11:00 AM to 02:00 PM
(_um the unlimited extension of 10 minute

WWW.FINANCIALEXPRESS.COI

FINANCIAL EXPRESS

M

€ icici Bank

Regd. Office: CICI Bank Tower, )!EdrC‘lelilIC\lC\D Ol Padra Road, Vadodara - 390 007

400 051

Bandra (E), Mums

Gujarat Narmada Valley Fertilizers and Chemicals Limited

(An 150 9001, 150 14001, 1SO 45001 & ISO 50001 Certified Company)
ia

P.0.Narmadanagar - 392015, Dist.: Bharuch (Guj
1241106)1976PLC002903, Website: www.gnf

rat), In

tend to procure 2000 MT (+/- 10%) Toluene on

Wneress, e udersper,beg e Autrzod Oficar o GIGH Bank Linied 'IGIC Bank’)
under the tion 13(12) of the Act read wih
Rule .lullhs‘?v\us\swill:ﬂ stalutory demand natice on May 17, 2018 under section 1312} of the
544 Act, upon Gitanjali Gems Limited ("tho Borrower') and Gitanjal Infratoch Ltd

price up to GNFCsite Dahej or Bharuch basis.
For detailed specification, EMD req
please refer web notice placed on our website www.gnfc.in (il
Tenders ---> Tender Notice ---> Materials

ment and other criteria,

("Mortgagor’) repay he amount

entoned e s ol b USD 11780506 US Dokrs Eleven Wilkon Seven Hunded
Eighty Thousand Five Hundrad Ej an March 31, 2018 fogathar with further interest
antt other charges theraan fram Mamw 31, 2018 at the coniraciual rates unHl paymant./

n

Department).

o
Mortgagors) referred below destribed

‘ot Barrouer,

o

Last date and time for response: 07.11.2025 @ 14:00 Hrs. IST

FORM &
INVITATION FOR EXPRESSION OF INTEREST FOR
MOHANBIR HI-TECH BUILD PRIVATE LIMITED
OPERATING IW THE BUSI CTION, SALE.PURCHASE RENTING
OF RESIDENTIAL AKD, OR COMMERCIAL FLAT AND TO PROVIDE CONSULTANCY
INTHE FIELD OF REAL EST WMISSION BASIS ATDELH)

CIC1 Bank and on account of failure of e Bormower / Mnng:xgmtsj I Guarantor(s) o repay
aforementisned amount &s caimed by ICIC| Bank, Autharized Officsr of ICICI Bank o aken
belowin 2018

Offers are: hereby invited fram interested persansiparicipants, fo be submitted online through
our e-audlion service provider Mis G Infia Pvi Ll through the web porial
https:ilwww bankeauctions.com on December 15, 2025 between 12 noon to 2:00 PM, for
tha sale of tha following Seoured Asset of IC1C1 Bank on "As is whereis basis”, “As is what s
basis”, “Whatever there is basis” and “Without recourse basis” for the moovery of USD

ame of the comorate dedlor
| aiong with PAN & GIN/ ELPNa: | CIN: UTE102DL 2014RTE271340

PAN: AAICMBIS6R

e liquidator app Fonble
National Cnmpany Law Trounal, Mumcai Bench vide orderdated 07th Apri, 2025 i LA. (i) 17
(OF 2025 N C.2(1) No. 501 of 2023. The sale willbe done by the undersigned through the

'smuumvlnmk “Apariment® And Socloty Know

7 days, the physi

Network)

2. | Address of the registered office | Regg. Office: Dew House, 280261,
Tribhuvan Comples, Ishwar Nagar, few

Freen (}u\uuy New Delhl, Inciia, 110085,
Mot avail

3| URL of website

has not bees
Logl Har(s¥ Log

Krmwn

:-East -Road, Wes! n Plot, North - Road, South - Chs"

[MORANGIR HITECH BUILD PRIVATE LIMITED)

regulation 364 of the Insolvency and Bankruptcy Board of 22430,912(US Dokiars Twenty Fundred Thirty Twelve
\ution Pracess for Corparate Persons) Regutations, 2016) anly) a5 b 9 other due foICICI
i I
RELEVANT PARTICULARS Schedule |

Details of the Secured Asset are as given be\wr

Althatp
Iu?Msultlbu\ltun:nlhnunbulldlnnﬁln:k Acomriing ftesfloors. h roued
floor q about 26,440
54.ft. each in the commercial :vmpltlluluwrus “Axis” situated n Mouza - Thakaarl, JL.
Yo 19, D s, 101 02 (P 5P, OB TP, 0P 10, 1), 3P
114{P), 121{P}, 104, 105 and 112, P.5. Rajarhat, Plot No. CF-9, Action Area - 1C, i&wT

Liquidator reserves the right to cancel or modify the process and/or not to accept andlor disqualiy

("Secured Asset') e a period of 7 days, the physical possession of which
s with THFPL in due compiiance of the provisions of SARFAESI Act, 2002

mowers are further informed that I the ewent the Borrowers fail to
remove heir personal the said within

pari 2
7 Al tarms anf contonsar 1 bs mandatoly reared rom e dtaled E-Aucion Process
Document, prior to submission of EMD and participation in the process.
3 In case the bidder has any querie rogarding th aucton process they my rfer o the
Auction Guid or further

Exprossion of Interest

af the corporate deblors | Mot Registerad with MSME.

registration status as MSME.

irom
the stipulated time period of 7 days, THFPL shall be er i

ma

righttodispo: aid

ball

irler-alla by hoking public Auction or aBiaiig quotaions from the il
interssted in buying the such assets.

Authorised Signatory

sid

Tyger Home Finance Private. Ltd.

Re:

SSARVI RESOLUTION SERVICES LLP
jator - Specific Alloys Private Limited

Date: 06.11.2025 Liquid:
1BBI Reg. No: IBBI/IPE-0144/IPA-1/2022-23/50008

Place: Navi Mumbai
Email ID:

St
IPE - NPV Insaivancy Professionals Private Limited
Mantrah Private Limited)

Co-Op Housing Soc Lid . Constructed On Land 3“,\,,, Survey No 200 Detals of Assets lock] Reserve o 4. | Detalls of place whera majority of | Village iora Pargana Jalalabad, Tehsi &
Timne Mo 1 Siuated AL Village KAshnli Taluka Bhivandi District Thane Price Deposit | Value District Ghaziabad attached to the earth or permanantly fastened to anything attached to tha earth, both
Which is bounded as under :- East - Under Construction, West - A Wing, | [Suvey No. 128 Fissa 1 and 2, Vilage - P- < < < [ The Carporata Debins has no instaliod prantanifutire
Horth - Access Road, South - awmg {"Securad Assat'| A pered nf rangut, Taluka - Mulshi Distict~ Pune along [ A | 1o % 04, | 4 00 a0 001. | 5,00 0001 | productsy senvices capaciy for ts main products, servicss. nadute I
sical passession of which is with THFPLin with the Plant & Machiner s e oo .| Quantity and value of main Land of approx, 2112 sq. mt. was sold in Scheduie
e provisiohs of SARFAES! Act, 2002, The Borowers are fufiber i | [Suvey No. 17 Fissa 1 Vilage - Prangit| g T N M products/ senvices sold infast | lost FY 2024-2025, 05 per the information Roserve | Earnest Momo Last Date of
thetin Bivowars il persanal Taka - Mishi Ditnt- P 1,64,30,4001- | 16,43,000%- | 2,00,000%- Wiancial year grven by SEO0 e "EMB“) increment| Inspection | e-Auction | =8 S
0f 7 days, THFPL | [Last date of submission of | 16th November, 2025 in the manner mentioned in detail E- T Rurmber ¢ No nformation avaiatie inRe) g InRs) Value | Date & Time | Datod Time | = CHIlE
-mau be eniitled and wel within its Fight 1o dispose of the said personal auction Process Document | Detalis can be o sy At b (in Rs.)
lﬂ:?\nngmgsfamc\es In accordance with law inter-alia by hoiding public auction From 06th November 2025 to 18th November, 2025. cirp mohanbirbnminsoivencyin 96,00.00,000/|  8,50,00,000 (25,00,0001 ?;:u?.nlh;r December | December
pa t W25 | 152025 | M, 2025
Authorised Signatory | [E2T02 Mu“;y“n':;ss‘ﬁ" 18t November, 2025. f:amis | g2noonto | Bafors
sid Details can be sought by Sanding email at Tpmwits | 2:00pm 500 pm
, : Date and tme ofE-Aucion for_| 20th November, 2025 from 11:00 AM to 02:00 P 5 X 5 .
Tyger Home Finange Private. Ltd. | | 000 it e cirpmphanbir@npinsolvencyin peior Irimation
Terms & Conditions of the sale is as un - TERMS & CONDITIONS:
1. E-Auction will be conducted on “AS IS WHERE 1S”, “AS IS WHAT IS”, “WHATEVER THERE Last date for receint of expression | 21-11-2025 1) AND WHEREAS, the Acthorizer Officer of IGICI Bank, has decided to d iy
PUBLIC NOTICE IS BASIS” AND “NO RECOURSE BASIS” as such sale is without any kind of warranties and in- ot interest | ~ i the Authorized Officer of ank, has dec ispase of the
demnities through approved service provider Bank Asset Auction Network 11| Date of ssus of provisional st of | 23112025 said Secured Asset. tis nofice of sai is published today fo oty that the Secured
This Public Nnuce isissued in wewnfthefannnatTygEanma Flr\ancerlun 2. Documents shall be submitied on the website - https://baanknet.com on or before 18th No- | prospetive resofution appicants. Assel heduls
able vember, 2025. The bid form along with detailed terms & conditions of the complete E-auction 12.| Last date for submission of 28112025 [¥ | e
i process can be downloaded from the website https:/ibaanknet. com/ obsatione 1 e i st 1 The eine aucton wm lake place 800 40 the  websile of amwr\ ﬁﬁc e
vl i dra il ,ﬂ,wﬂ Kknown as Mam 3. The prospective bidders shall during the submission of EOI submit an undertaking that they do |l f75-1 o 5 5 ST
ﬂau;,mg Eranca Put " ") hereby gives nmh.e( et O TR o + rom any ineligbilty under Secton 294 of the code o the extent applcable. Furtrer, i [ | s’_ﬂi ‘;’aﬁ:‘;‘: B el |2 The said auglion wil t:e canducted hrough Mis G India Pl Lt ard snall be usther
borrawers namely Mahd Jakinul Islam and Co-borower namely saiita | [found inelgiie ate submission of EGI, the Eamest Money Deposited shallbe forfete. e s e e o subject o terms & conditions contained in the Tender cum Auction Document which is
Pravin (hereinalter collectively referred to as the “Borrowars') Loan Account | |4 The Liquidator shal, within thee days of declaring the highest bidder, conduct due dilgence | Bl A i = avallable on hilps: om:
No. 8010HL001020178 (Ol LAN no. BELAHLOO000SBE1) 1o remove thei | |19 vrly he eighbilty of the ighestbidder and prosent the same before the Siakeholders Con- smorandum, evaluation matrix R i R
2 o) a iy sultation Comittee. The Liquidator shalldeclare the highest bidder as the successful bidder or and request for resalution plans i public in gen y
personal belongingsiariicles from the said Secured Assat baing “All That | - iery 1 bid after consitation with the Stakeholder Consultation Comitee 10 prospective resolution Cab o w07 bl WA, i Eact el el daTC Al oy
Peace And Parcel Of Flat No. 001, Adm 500 Sq. Fts, Saleable Area OnThe | | thel | applicants. manner interms of section 13(13) ofthe sad At and any dealing with the Secured Asset
Ground Floor, B Wms. !" The Bulldina Known As B Aaron And Soclety after verfication. \ll W15 Last date for submission of 3122025 Wilb8 subject o the chame fICICI Bank
As 5 ﬂ Op Housing Soc Ltd, To Beconstruction | g 1tis clarified that this invitation purports to invite prospective bidders and does not create any resolution plars 1) The Eamest Meney Deposit {EMD') ‘m an aun of R, 6000000 5 ot
"‘Ol N° 23 24 25 & 26 & Survey No. 2, Hissa No. 3 OF | - |kind of binding obligation on the part of the Liquidator o the Company to effectuate the sale. The [l -1 T T T TS e k
vmaq.nua( ralnuapam-mnismnmlqmwmnhu Beunded s linder 15[ Process X vinschvency. relevant Tender cum Aucion O

11,2028
seribest Ot from Mr Ms.i s, || for purchase of e immoveble Progerty locaed 1
Auis Mat, Block-A, stualed in Mouza ~ Thakdar, PSS, Rejarat, Plot No, CF-9, Action

- 1€, New Town, Kolkata owned by Grarjal Ifratech Limited and mortgaged in
favor of TCIC| Bank' soas to reach M, Amit Roy, Auhorized Officer, ICICI Bank Lid, at

ity up

val

0th Floor, 1003, Zion Z1. Ramdas Road,

Thaltej, Ahmadabad, Gujarat - 380058.
ol Y s

m,,mmmm, ~ e, Atul Tandon ICIC\ BBM Towers. G-Block, BKC. Bandra East. Mumbai - 400051, EMD DO (PO
d Resolution favoring “ICICI Bank Limited" payable at
Inthe Wt of Monemol HeTech B rvete LImted Murnbas, The EMDIs refundablefthe bidis not successul
1BBI Reg. No: 1BBI/IPE-0040/1PA-2/2022.23/50021 ! | . v
1.12.2025 N | (5 pait

same day ornol tar day, a5 the case
may bs, o fhe gt of intmation o ighst b ram tne Authonzed Offsr of 110

FILATEX INDIA LIMITED

gd Office : §.No.274, Demni Road, Dadra-396 193 (UT of Dadra &
Corporate Identification Number (CIN)- L17119DN1990PLC000091

Regulations, 2015 The fullformatof the Guartery Ended

Extract of S of U dited and C lidated Financial Results for the Quarter and Half Year Ended September 30, 2025  (Rs, In Lakhs)
s | Quarter Ended Halt Year {Yea — Ended T ed_| Year Ended)
o Particulars 30.09.2025 | 30.06.2025 | 30.09.2024 | 30.09.2025 | 30.08.2024 | 31.03.2025| 30.08.2025 2025 | 30.09.2024 | 30.08.2025 | 30.09.2024 | 31.03.2025
ited)| {Unaudited)| (Unaudi ited) {Unaudited)|_(Audited) |{Unaudited) {Unaudited) i i ited)] (Audited)

1| Totalincome from operations 1o7s3|  104940] 1oaeo| zizsss| ztoss| azsas| vorsws| tossio|  voaso| zizsss| ziose| amas
2 | Net Proft for the period

(before ta, exceptionl andior extracrdinary tems) 6370 5,480 1835 11868 625 | 1801 6376 5,482 1822 11858 sant| 17850
3 | Net Proft for the period befors fax

(after excaptional andior extraordinary hems) 6379 5,489| 1835| 11868 6225| 18021 6376 5482 1822 11868 zin| 170
4| Net Prof for the period after tax

(after exceptional andior extraordinary items) 4758 14,073 1347 8,831 4576 | 13457 4755 4,066 1334  8g2 as62| 13388
5 | Total C for the

period (after ax) and other comprehensive income (afer ] 4758 40m 1350 6,832 4585 | 13458 4755 4,087 1307|  eem asm| 1387
& | Paid up Equlty Share Capital (Face value of Rs. 11-sach] 4430 4,439 4,439 4438 4439 4439 4430 4439 4439 4439 4430 4,439
7 | Eamings Per Share (Face vaiue of R, 11- gach) (Not Annualised)

Basic 7 092 o0 198 103 103 i 07| 030 199 103 50z
|| Duted 7 092 030 199 103 303 107 082 030 199 103 501
Notes:

a) Theabove is an extract of the detailed format of results for Quarter and Half Year Ended September 30, 2025 filed with the stock axcnanges under reguranun 52 of the SEBI [Lvsur\g Obligations and Disclosure Requirements)

The fir

Rules, 2015 and relevant amendment rules thereafter,

Place : New Delhi
Dated : November 04, 2025

avadableon

iz com

mpany’s

b} Theaboue results have been reviewed by the Audit Commiltee and appraved by the Baard of Directars at their mesting held on NnvamharM 2025 and have undergone "Limited Review” by the Statutory Auditar's of the Company.
ith Indian Accounting Standards (IND-AS) as prescribed under section 133 of the Companies Act, 2013 read with Rule 3 of the Companies (Indian Accounting Standards)

Scan the OR code ta view the Unaudited Financial Resuls

On behalf of the Board of Direr:éogf

WADHU SUDHAN BHAGERIA
CHAIRMAN & MANAGING DIRECTOR
DIN : 00021934

Bul\k and the rest 75% / balance amouni(s) on or befure ihe 15th day from the date of
the sale of h o crifthe

15th dey iher boiday, the on the firstworking ihe 15th day or
such gxtenced period as may be ranted in writing by the ICICI Bank, In any case aot
exceeding thrae months rom the date of provisional confimatin of the sale of the
Secured Asset. In case of any default on the part of the successful bidder, all amounts
deposited Gl then shall be forfeited Including EMD and te defautting
:Iawmsla"“ d Inanyp

the Order dbe
i cn a Scheceds Nationaless Bank lan'nnng "\CICtBank Linked: payate a
Murmbar. As per Income. TOS @1% will on
the amourt of sale consideration 6. auction prios or stamp duty value of property
whichever i higher il any of frem exceed ¥ 50 lakhs. Accardingly, TOS @1% of saie
onsideralion is payable by the successful auction purchaser if the purchase price is
more than T 50.0 lakhs. The sale shall besulz}ecﬂq the conditions prescribed in the:
the Income TaxAct, 1 theraunder
i abows
1o e best o who
shal howaver not be responsible for any srror, mis-statement or omission i :he sais
pariicitars, The Offerer(s). Prospective Bidder(s) Purchasers) are hereby notifed tat
Ihe 53 Sacured Asse! will be sold with the encumbrances and dues payable to the
statutory authority(ias) (if any} and are also requested, in iheir own interest, o saltisfy

r bids.

The intending purchasers idders shal not be entiled taraise any oéjection as toarea,
bourdary or litle or other parliculars, as the same are baliaved Io ba and shall be taken

anyerroror f
the Secursd Asset, the same shall not annul the sale nor shall be enfitied to any
compensalion lrarm ICICI Bank or its Officers and i complaint for compensation of any
naturs willbe enteriained,
For any further clarficaiions with regard ta inspection, terms and conditicns of tha e-
auction of submission of ofterisybid(s). kindly contact Wi Santanu T Ray, Senlor
Pariner, AAA Insalvency Professionals LLP, authorized agen of ICICI Bank, Contact
Mo. +81 S167086977, (emadsantanuiray@aaainsohency.com)l Mr. Amit Roy.
Authorzed Officer, ICICH Bank Ltd, Contact No. +01 7304305820 (amai-
‘am.roy@icicibank.com) or contact M's C1 India Pvt. Lid af +81-7418281709 and Emall:
In@ctindia.com | prabakaran.malalchamy@c1india.com
support@bankeauctions.com

[E] righttn rejectany or al the bids or

{10} Any statutory and other duss payabie and dus 01 the Secured Asset shall b bome by
the faws.

{11} In case there is any discrepancy between the publication of sale nofice in Engish &
wemacular newspapsr, Ihen in such case the Engfish newspaper will suparseda the
wemam\ar newspaper and it shal be considered as the final copy, thus removing the

orized Officer
For IGICI Bank Limited,

guty.
Date: ummwe 025
Place: Mumbai

Tel.: 022 20812600 | Email 1D: Info@san|ivani.co.n | Website:

‘statutory modiication (s) andor re-en

% SANJIVANI PARANTERAL LIMITED

Corporate Identity Number: L24300MH1994PLC081752
Registered Office: 205, P M. Kotharf Indl. Estate, L.B.S. Marg, Bhandup (W),

POSTAL BALLOT NOTICE AND REMOTE E-VOTING INFORMATION

Members are hereby infarmed that pursuant to Section 108, 110 and ather applicable provisions, if any, of the Companies
Act, 2013 read with Rules 20 and 22 of the Companies (Management and Administraion) Rules, 2014 {inciuding any

of Corporate Affairs (the “MCA’) vide General Circular No. 09/2023 dated 25" September 2023 and other relevant circulars

Issuad by the MCA from fime to ime, Regulation 44 of the Securifies and Exchange Board of India {Listing Obligations and

Disclosure Requirement) Regulations 2015) and any other applicable laws and regulations, the Company has completed

dispatch of the Postal Baliot notice on Tuesday, 04" November, 2025 through ekectronic mode only, to these members

whose e-mail id's are reqistered vith the Company/Deposilories and whase names are recarded in the Register of Members

of the Company or Registar of Baneficial Owners maintained by Depositories as on Friday,
ot the

Iumbal - 400 078
www.sanjivani.oo.in

Shart resolution

1 To Reguiarise the appointment of Mr. Basant ﬂhnvaslawa (DIN: D2581255),
Non-Executive Indzpendent Director of the Gompany

facilating remote e-voting. The detailed pracedure for remotz e-voting is listed as a
il le:

Tha Company has avalled the services of MUFG Intime India ana:a Limited {Formerty Link Intime India Private Limited), for

Cut-off date for ligibility or remete e-votin
Commencement of remate e-woting period

Conclusion of remoia e-vating period |

the Company as on the cut-off/ Record date.

aresolution s cast members shall not be allowed to change It subsequently.

-voting process in e iransparent manner

Intime India Private Limited (Formerly Link Intime India Private Limited)

Limited https./www.bseindia com/

Intime India Private Limilet!) wwwtin mpms.mufg. com

Place : Wumbal
Date : 04th November, 2025

Piease note that communication of assent or dissent of the members would only take place through the remote e-voting
‘system. The voting rights of the members shall be in proportion ta the shares held by them in paid-up equity share capital of

i person who is not @ member as on the cut-off date should treat this Notice for information purpose only. Gnce the vote on
The remote e-vating shall not be allowed beyond 05.00 PM. 15T on Thursday, 04" December, 2025 and the remole e-voting
module shall be disabled by MUFS intime India Private Limited (Formerly Link Intime india Private Limited) thergafter.

The Board of Directors has appointed HD &nd Associates, Praciicing Company Secretaries as fhe Scrutinizer for Gonducting
The Postal Ballot nafice is available on the website of the Company hitps:/www sanjivani.co in// an the wabsite of MUFG
wwnw.in.mpms.mufg.com and the website of the Stock Exchange where the Equity Shares of the Company are listed i.e, BSE
The Scrutinizer will submit his report 1 the Chairman of the Gompany, or any oiher person authorized by the Chairman,
after completion or the scrutiny, of the e-voting, and the results will be announced on or before 05.00 PV, IST on Saturday,

December 06%, 2025 on the Stock Exchange where the Company's shares are lsted. The result will aso be available on the
website of the Company htps://www.sanjivanl.coin/ on the website of MUFG Intime India Private Limited {Farmerty Link

Company Secrelary Cum Compliance Officer

Results can be accessed ths

For Sanjivani Paranteral Limited
St~

Ravikumar Bogham
Mumbal anﬁmﬂnmcl

D-Link
D-Link (India) Limited

CIN: L72900GA2008PLC005775

Registered office: Plot No. U02B, Verna Industrial Estate, Verna, Goa - 403722. Phone: 0832-2885800, Website: https://www.dlink.com/in/en; Email: shares@dlink.co.in
EXTRACT OF THE STATEMENT OF STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS

FOR THE QUARTER AND SIX MONTHS ENDED 30™ SEPTEMBER, 2025

rough below QR Code.

alexpress.com

X In Lakhs
actment {s) thereot for he ime: being in force) quidelines prescribed by the Ministry Sr. | Particulars Standalone Consolidated
No. _ Quarter ended | Yearended _ Quarter ended . Yearended
30.09.2025 | 30.06.2025 | 30.09.2024 | 31.03.2025 ) | 30.09.2025 30.06.2025 | 30.09.2024 31.03.2025
i ited) | (Audited) il ited) | | (Audited)
1| Total income from Operations 37,815.24 35,351.79 33,932.36 1,39,620.72 38,022.82 35,561.94| 34136.07 14042301
31 October, 2025, sesking 2 | Net Profit for the period before tax 3,398.57 3,229.84 3,487.66 13,802.86 343713 327719 3,534.92 13,968.32
of the Company hy Postal Balot through siectranic means, for the foliowing matter: (after Extraordinary items) | |
I Resolution | 3 |Net Profit for the period after tax 2511.08 2,402.11 2,637.58 10,305.29 2,537.76 243752 2,671.80 10,426.09
e | Ordinary Resolution | after Extraordinary items) ! ! ! { { 1!
4 | Total Comprehensive Income for the period 2,531.59 2,412.59 2,663.00 10,303.48 2,560.87 244727 2,697.77 10,422.03
[Comprising Profit for the period (after tax)
part other Postal Ballot notice. and Other Comprehensive Income (after
tax)] | |
Friday, 31* October, 2025 5 | Paid up Equity Share Capital 710.10 710.10 710.10 710.10 710.10 710.10 710.10 710.10
Wednesday, 05" November, 2025 | (Face Value X 2/-) |
Thursday, 04" December, 2025 | 6 |Reserves (excluding Revaluation Reserve) - - - 44,751.19 - - 46,838.53
as shown in the Audited Balance Sheet of
 |the previous year |
7| Eamings Per Share (Face value of X 2/-each) bl o | ) | j | L
|1. Basic (*not annualised) 7.07| 6.77"| 743 29.03 715 6.87| 753" 29.37
| 2. Diluted (*not annualised) 7.07 6.77% 743" 29.03 715 6.87* 753" 29.37
Note:

a) The above unaudited standalone & consolidated financial results have been reviewed by the Audit Committee and approved by the Board of Directors at its Meeting held on 5" November
2025. The statutory auditors have expressed an unmodified review conclusion. The unaudited standalone & consolidated financial results have been prepared in accordance with Ind AS
prescribed under Section 133 of the Companies Act, 2013, and other recognised accounting practices and policies and is in compliance with Regulation 33 of the SEBI (Listing Obligations
and Dislcosure Requirements) Regulations, 2015.

b) The Company operates in a single reportable business segment namely networking products.

c) The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements)
Regulations, 2015. The full financial results of the Company are available for investors at https://investors.dlink.co.in, www.nseindia.com and www.bseindia.com. The detailed Financial

For and on behalf of the Board of Directors
of D-Link (India) Limited

Tushar Sighat
Managing Director & CEO
DIN No. 06984518
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TENDER NOTICE

Sealed Tenders are invited from
Experienced Givil Gontractors for Givil
Repair, Structural Repair, Water proofing,
Plumbing, Painting & Allied work of

MALAD KOKIL

CHS LTD.

-2, Sunder Nagar, S V. Road,
Malad (West), Mumbai 400 064,
Tender shall be collected from
CONSULTING ENGINEERS
PYT LTD
Branch Office : 231, Blue Rose Industrial
Estate, W.E. Highway, Borivali (East),
Mumbai 400066
Ph9820737446/92234 37448
Tender Cost: Rs. 5,000/-in cash
(Non Refundable)
Between06/11/202510 13/11/2025
Time: 11.00a.m. To05.00 p.m.
Tender Submission In Society office:

151172025
Time : 10.00am.to 1230 pm
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PROTECTING INVESTING FINANCING ADVISING
Aditya Birla Housing Finance Ltd.

THURSDAY, NOVEMBER 6, 2025

REGIONAL
OFFICE
MUZAFFARNAGAR

ind & 3rd Flaor, NB|
Gomti Nagar Ex

C Commer
sion, Lue

UTTAR PRADESH GRAMIN BANK | s cr

A1 _d (scheduled Bank Owned by Government) 260,

SMFG India Home Finance Co. Ltd.
Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, Bandra (E), M
Regd. Off. : Commerzone [T Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

' SMFG
Grihashakti

DEMAND NOTICE
UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act”) ANDTHE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. (hereinater referred to as SUHFC) under
the Act and in exercise of the powers conferred under Section 13 (12) of the Act read with Rule 3 issued Demand Notice(s) under
Section 13(2) of the Act, caling upon the following borrower(s) to repay the amount mentioned in respective notice(s) within 60 days
from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the
Demand Notice(s), therefore the service of notice is being effected by affxation and publication s per Rules. The contents of Demand

Notice(s) are extracted herein below

i Loan Account No. & Name of
Registered Ofice: Indian Rayon Compound, Veraval, Gujarat 362266 POSSESSION NOTICE (Under Rule 8(1) of Security Interest ) Rules, 2002) | ||sr. 8 iption Of Secured Assets / Date of Demand Notice
Branch Offics: Aditya Birla Housing Finance Limited No Ni17, 15t Floor. Viaya | FAr— No.| Property Holders as the case Mortgage Property Uls. 13 (2) & Total Ols.
Buiicing Barskhamba Road, New Delhi - 110001 braas; e S U — i may be
1. ABHFL Authorized Qfficer Mandeep Luthra- 5699009978 et Lan : 609139211319476 AllThe Pieace And Parcel Of Pro 1a10.2025
. x : perty AreaMeasuring 184 Sq,Yds
2. huction Service Provider {ASP): - MiS e-Procurement Technolagies Pit, Lid. | Gramln Bank) under Securitization and Reconstruction of Financial Assets and Enforcement of Security 1. Aftab Ahmad Flat Bearing No-F2,0n Ground Floor (Hereinafter Relerred 1o AS Rs. 17,28,088.94 (Rs.
AuicionTiger) Mr. Ram Sharma - Contact No. 5000023297 & 9265562618 Interest Act, 2002 (Act No, 54 of 2002} and in exercise of powers conferred under section 13(12 ) read with : Seventeen Lakh Twenty
{AuctionTiger) Mr. Ram Sharms - Canta 0 2. Shahin Aftab The Said Flat) Built On Property Bearing No -B-100 Failing In | 25 v
| Rule-3 of the Security Interest (Enforcement) Rulss, 2002 Issued demand notice on the date mentioned 1 |Add : - Aftab Ahmad S/O |Khasra No 1308, Situated In B-Block Hayat Enclave, Vilage, Lt Eight Thousand Eighty
A ; : X |  Village, Loni
SALE NOTICE FOR SALE OF INMOVABLE FN"'ENT\' | against account and stated herein calling upon them ta repay the amount within 60 days from the date of Mumtaz Ahmad Add-1357 Gal | Pargana & Tehsil Loni, Distt, Ghaziabad UP, Boundary Plot No,| E19ht & Paise Ninety
E-ucton Sale: Natice for Sale- of Immow i(s) under the Secuniization and receipt of said notice. The borrower having failed to repay the amount, notice is hereby given to the borrower/ No. 15, Rajeev Ganchi Nagar |B-100 (On Which The Sale Flat I Constructed), East- Plot No | . Four On)
Rocansimeton of FrandatAsssis and Enfrtament f Secuy wmnm 202 10 i guarantor and the public in general that the undersigned has laken passession of the pmpemes descrbed New Mustafabad Dehi 110034 {8101, West-Plot No -9, North-Plot Digger, South -Path 7.5m. | o808 PALMIVS, -
herein  powers confer under section 13(4) of the said Act read e
Nofce is hereby given Io e public in genersl and i pariculr 1o fhe anncwerls\ and the Security Interast (Enforcement) Rules, 2002, The borawerigurantor in particular and the public in Lan : 605439511645536 . 10
G i1 beiow ety general are hereby cautioned ot to deal with the properfies and any daalings with the properties wil be 1. Ajay Kumar Sharma e P e Of Property Area Measuring 49.5,51| e, o8 sandt he.
o 2 Shoma Sharmn q Meters, Out Of Khasra No -834, House No 111 | Thirty Six Lakh Thirty
oFinanceLi e, ke by tha subject to the charge of the Uttar Pradesh Gramin Bank (erstwhile Prathama UP Gramin Bank) for the 2.8 e g, | Stuated AiVilage Siani Pargana Lon, Tehsl & Dst, Ghaziabad | Eight Thousand Eight
Authorized Officer Financa L amounts and interest thereon. The borrowers attentions is invited to pravisians of sub-section (8] of section 2 |Add:-Slo. Satya Parkash Add-| ;5 g jer Sale House Above, East-The Path Is 12 Feet Wide, | Hundred Thirty Six &
by auchon on As s where &7, s s what ", and Whateuar frere " on 1342205, ko 13 of the acl, in respect of lime available 1o redeem the secured assel, Delails of properlies where ;Nfg”ef’k‘f:‘”sah’“?‘w“‘: West -5.5.C Global School, North- Manish Chaudhary House, | Paise Thirty One Only)
recovery of INR, 34187791- (Rupees Rupees Thirty Four Lakhs Elghteen had been tak Tollows: Ra’ b ;‘ P" ; h%gfom“’“ South Other Property. as on 09.10.2025
Hundred Seventy Nine ﬂnlyﬂnly}a&nn 10-11-2022 and further interest and other expenses PrRrTp—" Outstanding toaduttar Prades| NPA Date : 05.10.2025
sl i g P oL Guarantor! Mortgagor! D““‘P‘l‘;‘" of 'lf" ovable Amount Lan 609139212080160 14102025
m roperties ; 1. Dilshad Kut Rs. 25,96,456.42 (Rs.
The sesarve pnce will be INR 3588300 (Rupees Thirty Five Lakhs Eighty Eight Thousand 2 Farzana Di\md c'(: T"‘e P‘gsi‘g ‘7"}5‘1 Pa'(ce‘ Of:mfe;‘; of r:\r‘enﬂp'ﬁagu'(mg, ‘K":? Sa. Twenty Five Lakh
y) and the Eamest osit (EMD) will bz INR 3588307- (Rupess Mrs. Mamta W/o|al that part and parcel of the praperty consisting of| “ 1u53 il 5 SI0 Kudya Ad:576 [ 105, -2, 9%.97 80 ‘eésj\'f\j:H:;e‘inaéizrfpavg:naSasna fasre || Ninety SixThousand
Thraa Lakhe Fity Eight Thousand Eight Hundred Thirty Only). The s dalo of END Kuldeep (Borrowers! | Residential house measuring 72.09 sa. mirs. Situted at |1 5 o, margas Wad No 01 asoan Ga |5 31t Ghnaiabad, U.P Norin 17 Fast Hoad, South - Oer | Four Hundred iy Six
SASALA 12 Hhold s i i o s of e o EloRmlr e Y T e Mortgageor), Kuldeep |nohalla Tanki Colony (Near Shamshan Ghat), Sharli e Naame oz [ Piot, East:- 25 Feet Road, West :- Other Plot aise Forty Two Only)
between11:00 amio 04:00 pm, . Adhyatmic Nagar Ghaziabad as on 09.10.2025
DESCAIPTION OF WHOVABLE PROPERTY Slo Sitaram (Borrower) 201015 NPA Date : 05.10.2025
ALL THAT PIECE AND PARCEL OF ENTIRE FIRST FLOOR (WITHOLT ROGFITERRACE & Shubham Kumar| is Bounded as below. On the North by. Rasla Gail 11 Lan: 6130282117985%5 102025
4 (Guarantor) : : All The Piece And Parcel Of Property Measuring Area -188 Sq [ Rs. 45,01,215.33 Rs.
RIGHTS)OUTOF PROPERTY BEARING NO. RZ-64, (OLD NG 6)LANDAREAMEASURING Ft:Wide Onthe South by: House of Prem. On the East Siteteil 1- Mohd Farman Yards |.e 157.18 Sq Meater Out Of Khasra No -113/1 Situated | Forty Five Lakh One
100.5Q. YD&., 15, £361:50. MTRS, OUT'OF KHASRA NO.533; SITUATED. IN. THE Branch: Railpar Shamii, | by: Rasta Gali 11 Ft. Wide On the West by: In part gesons B i‘dsd","’;,‘:)‘b;"'r‘v:‘j | Adto | At Naipura Village Dharoti Khurd Pargana & Tefsil Loni Distt Thousand Two Hundred
EVENUE ESTATE OF VILLAGE PALAM, DELHI STATE DELHI AND COLONY KNOWN AS House of Rajendra & In part House of Donor | N B 27 1at Floor D Golom | Ghaziabad Vil Dharoti Khurd Loni Ghaziabad East- Plot Soni,| Fifteen & Paise Thirty
MARAVIR ENCLAVE NEW DELHL110045, WITH ALONG WITH COMMONICOMBINED Now afrabag - Seclanmey | Westi- Plot Risal Singh Etc, North- Plot Abadi Bhudev Prasad, [  Three Only) as on
RIGHTS OF MAIN ENTRANCE, PASSAGE & STAIRCASES LEADING FROM STILT FLOOR 2|Mis VishwakarmalAl that part and parcel of the property consisting of |Rs. 10,05,106.54- North Exet pat 110058 " [ South- Road 12 Feat Wide. 09.10.2025
10 TOR FLOOR WITH OTHER CCCUPANTS OF THIS BUILDING & WITH PROVISION OF Traders Through Prop.| Residential house, .34 5q. mtrs, iz Jo gk » orih Fast el NPA Date : 05.10.2025
ONE CAR PARKING SPACE IN STILT FLODR AREA. WITH ALL THE PROPORTIONATE, . Int. & other charges -
UNDIVIDED, INDIVISIBLE AND IMPARTIAL FREE HOLD RIGHTS OF THE LAND Kniduan Dmiman bioj st Mahisla teotidny (redr Shivel Hager), 5ol e T8 Al The Piece And Parcel Of Proerly Area Measuring 5 Sq.Yds | o 14102025 ®
UNDERNEATH, {HEREINAFTER CALLED THE PROPERTY) WITH THE PROPORTIONATE Sitaram, Mamta W/o|{inthe name of Mamta W/o Kuldeep Dhiman) Property Daman 2 Pusl pa Residential Flat Bearing No 002 ,0n Ground Floor Without Roof Eig,;' Lakh Ni"my One
AND FREE-HOLD RIGHTS OF THE LANG UNDER THE SAID PROPERTY, AND BOUNDED Kuldeep (Guarantori|is Bounded as below: On the North by.: Rasta Gali 5 |Add : - 50 astok Kumar S B‘\‘/“:‘O"‘ e %“vﬁ"“ Oél’fhas'a N 167/1 f,““a‘e‘“;‘ Thousand Thirty One &
A5 - EAST PROPERTY NO. 54, WEST: PROPERTY NO. 7, NORTH: GALI 10 FT. SOUTH; Mortgagor) 11Ft. Wide On the South by : House of Rajendra On Agarvial 2 Sucha Vinar Colony | 3 :'E:’ (a‘ma’a ';m f“; ar Ea‘:(g_;oad'p‘z‘ga’;f W“é‘;”‘vgv'e;’gz;aN | Paise Thirty Five Only)
ROAD20FT i the East by: House of Smt. Mamta On the West by: [ Block Marg Dhaniam Algarh | 518t B8 SHC0 et e as on 09.10.2025
Branch: Railpar Shamii, - o 0a001 86, North -Plot No -83 South -Railway Land NPA Date  05.10.2025
For defaied ferms and canditions of the sake. plesse refer (o the link provided in Aditya Bira Muzaffamagar Rasta Gali 9 Ft. 3inches wide 31.10.; 2025 || Uttar Pradest ate :
Housing Financs Limited/Secured Cradilor's website | = 0.

" Lan: 1393921486749 Rs. 21,99,301.24 (Rs.
or htps:isariaesi auctiontigernet e Pl Al The Piece And Parcel Of Property Area- 165,66 Sq Yards Plot| \ werty One Lakh
Date: 06-11-2025 Authorczed Ofcer 6 |5 o Viay Pal AdcH o | N0 -590K Out Of Khasra No 528 Stuated At Saruddinpur Javi, | it 00 (0 e
Place: Dehi Aditya Bira Housing Finance Limitad 590k, Sharfuddinpur, Javii Uttar | P2"9ana & Tehsil Loni, Distt Ghaziabad. & Paise Twenty Four

Pradesh 201102 Only) as on 09.10.2025
FORM A 1 TRUHOME FINANCE LIMITED NPA Date : 05.10.2025
_ PUBLIC ANNOUNCEMENT TrUhome (Formerly Known As Shriram Housing Finance Limited) Lan : 605439511881818 & 14.10.2025
(Under Regulation § of the Insalvency and Bankruplcy Board of India Req.Of.: Srinivasa Tower, 1t Floor, Door No. 5, Dld No.11,2nd Lane, Cenatopha Road. 605439211851635 All The Piece And Parcel Of Property Area Measuring -102.19| Rs. 34,31,093.78 (Rs.
(Insolvency Resolution Process for Corporate Persans) Regulations, 2018) FINANCE Al 2 |’T oh i SUBEils geud ¥ o T 1. Naveen Aggarwal Sq.mt |.e 1100 Sq Feet Flat No.- 5a At Ground Floor H.i.gWithout | Thirty Four Lakh Thirty
FOR THE ATTENTION OF THE CREDITORS OF iyl e e e 7 |2 Neha Aggarwal Roof On Plot No.a-56 Om Apartment Shalimar Garden Ext.-2, | OneThousand Ninety
o AR P RNE B BRI ATE L NBTED T TN ot Offce. Lsve 3, Wocknaret Towers. East Wing C-2 Block. fancea Kurla Complex, Bandra Add : - S/O Pralad_Saran [Village- Pasonda Pargana-Loni, Tehsil and Dist-Ghaziabad (U.P) | Three & Paise Seventy
) 'RELEVANT PARTICULARS A el (et bumibal- 500051 Website: wwiruhomefinance in Agarwal Add-Plot No A 56_Flat|-East -Plot No -A-57, North-Road, West -Plot No A-55, South Eight Only)
A A e = - = = = = No 54, Ground Floor Shalimar | -Service Lane: as on 09.10.2025
gbioe /s Waurya Printers Privale Limiied | Nolice is bereby given thatthe fallowing borrowwer/s have defaulted in he regayment of principal & interest of the loan facillies obiained by them Extonsion 2 Ghaziabad- 201005 NPA Date : 05.10.2025
01 3 5 from the Truhame Finance Limited (formerly Striam Hotsing Firarce Limtod) and the said losn accousis nave been classiiod as Non- | |—Tom 0543801 T888757 &
e o DB ek P T e e e e 512 f S R s o g i 605438311979386 All The Piece And Parcel Of Property Area Measuring 1272 Sq[ 14102028
Corporate Werty Tio Ui Loy | U22T220C3000P 0 23807 Act, 2002 {SARF oditon 1.Vishu Karnwal Feet Le 118.17 Sq, Mtrs Freehold Residential Built Up Entire (R:'sm'y Five Lakh
Inormogby way o s pubic e 2. Samiksha Karnwal Ground Floor Front Side With Roof Right, Bui On Plot No -175, | (% B U0 L0
T {Adiess of e tepistared oMice and Detals of Bomawers, Securies, Ouistanding dues. ection 13(2) ghven as under:- 8 3. Pushpa Rani Block B, Situated At Shalimar Garden Exin2 Hadbast Village | windt Rt 8
: 8 ) X -East - indred
5 S e P sl | Do | || (1, o e o o i o b b et | e )
g g d as on 09.10.2025
T = Name & Address Secured Assels Amaunt Dug in fs. Shalimar Garden Extension 2 | Wide, South Service Lane N Dets 1 05.10.2025
of comorste debtor M. drish Ali $/o Mr. Livakat Ali Allthat part and parcel of the Demand Notice Dat - || Ghaziabad 201005
T e ol gy House No. - 1050, Sirest No. 12, Ralle | proprtis bear 22.00k20%5 Lan :  612636011517143 &
resolion process 2 ; 612838311609835 5.5
Shahdara, North East, Delhi - 110094, 7 a2 L
& 814 EQSNAToN AUTGE DTHE i "_N;m o - £.1/505, Kiasra No..322/1, Village - E-1/505, Knasra No.-322/1, Area 2‘5‘3"‘31?75!’ (ILphas Thickt 1. Ashish Choudhavy A Freehold Residential Plot, Admeasuring 100 Sq,Yard e 83.61 R.?",'::fsé?&"faﬂ“'
insohvency peolessional acing s iiterim : 0. 8, BlochcE 1. ohes Vst Nl admeasuring 30 S, Yards., our Lakh Thirty Four 2.Rajni Singh Sq. Meter, Out Of Khasra No&78, Siuated At Village Behjoi| ¢ (iHY egm sand
l ' - ock-E-1, Netru Vinar, Wlaga Siluated af Vllage - Mustatabad, Thousand Seven Hundred and 9 | Add : - S0 Rejendar Singh, RO | Bahar Chungi, Tehsil Chandausi, Disst. Sambhal Up Bounded [ vt gun':red s:m
5 Badess ma wmaiof 2 W i Mo . A ki fty Onz Only) and R Mohala Kishana Kurj, Near As , East :- Road 14 Fit Wide , West - Plot Of Raijeev Kumar ,| ™" len tree By "V
resolution prolessional 25 ristorod wih e § 15,6724 (Pupees One Lakh Raiway Station Behji, Disst.| North :- House Of Brajesh , South ;- House Of Pinki Rani , 29102028
|__{ibe Board House No.— 1050, Street No. 12, New Mustalabad, Rajly | Vit laca Shahdara, Deihi e g Smbhal, Moradabad UP, Pin gs on 09,10
T [Adtess a0 E-mATT0 OF e Cotesgondonce Agires:E-19 21, i Gandhi Nagar, Shahdara, North Easl, Delhi - 110094, Boundaries of the said Property -~ | Fifly Flve Thousand Eight i NPA Date : 05.10.2025
comrespontence with the IMBnm resotion |Floar, Sestor & Aonin Delhe - 110085, ! { . d s
el i ko Aiso At-House No, ~ E-4/505, Khasra Ho. 9221, Village - | East :Gall 107t wide Hhtirgane Sy T [ER—— Al The Piece And Parcel Of The Properly Measuring 1 Marla, 0102025
Ipmeuryapriters@gma Mustafabad, Gall No.- 8, Block-E-1, Nehru Vihar, liaga West ; Other Piot Only) a5 on 08-0c1-2025 1 Davinder Dhani Ram Being 1/4 Share Out Of 4 Marla , Comprised In Khewat/Khatoni ¢ oo o7 i|5us(ns
|7 Cast date for submission of claims 1 025 Shahdara, Delhi-110084. Marth : Other Plat along with further interest as 2 Dhani Ram No. 660/766, Khasra No. 84//30/1/2 (0-4), Sitauted At Mouja 'rw}em} L'akh'mne‘y'
(& appicabie Loan Amount - A5.33,00,000/- & 1,39,518/- ih- Ot mentioned hitherto ang . i Bilaspur, Tehsil - Bilaspur, District - Yamunanagar, Recorded In
! 39, South - Other Plot 3. Gurmel Singh Seven Thousand Two
LAN.- SHLHGZBDOODOZ67 & SULHGZBDODDO30S incidental expenses. costs etc 1014, Sinder, 5. Mamta Devi The Name Of Sh. Dhani Ram And Sh. Gurmel Singh Both Sons Of | "y req Fifteen &
ascertained s Sh. Sheo Ram, Vide Regd. Sale Deed No. 1217 Dt- 19-12-1997. dreq !
NP Date - 03-0ct-2025. Add : - S/O Dhani Ram, Marva Paise Six Only)
professional Bounded as Under-East-Property Of Mohan Lal, West-Property
- _ Kalan(283),  Yamunanagar, as on 09.10.2025
13 |Mames : m-;mm?; Prmfbsmnal( Not appicatie Mr. Shyam Sunder Singh C/o Mr. Ram Ratan Singh House | Allthat part and parcel of the fDemand Natice Date Haryana-135102. Of Bhagwan Devi, North-Sadhaura Road, South-Property Of \ox'noye 05 102005
::::‘e‘:answ?;l:;wréﬂ”:n: aclass Mo. RZ T-17-A, Upper Ground Flaor, Fronl Side, Black- properlies bearing Mo, RZG-50.L- | 22-0ct-2025 Sant Ram,
: e i Carmer Firs, Floor {LHS). Withott ‘Al The Piece And Parcel Of The Property/House Measuring Area
| Thrse names for sach class) ge-Palam, South Wesl, (LHS), y/ g
By Sr i ‘ Fuof Fughts, area Admeasuring 100 3 /. . 310 Sq. Yards, |.e. 0-10 Marla Being 5/172 Share Out 17 Kanal 04
T4 {3l Relevant Foirs i) Bl ForTes o valabls at. Delhi-110045, sof Aights, o Rs62,41 685/~ (Rupees Sy Lan: 611539211066117 10.10.2025
(1) Detals of ahors htipsbbi il Sa., ¥rds, With One Sma Car ks T ved Kran Marla , Comprised In Khewat No-5, Khatoni No-10., Khasra No.| 4o/ 8%, o
) Detd prigiin Also At:-Hause No. RZG-50, L-Comer First Floor (LHS), T Lakh Forty One Thousand - 22//2/2(4-0), 3/2 (2-0), 8 (8-0) And 22//9/1/1(3-14), Kitte 2 , As[ > 120701 (78
et A ge- Mirzapu Mahair Enclave, Hew Delhi-11004 PR, OO RS NG G028, | i s and iy Foe 11| Reshma Javed Knan 1 per Jamambandi For TheYear 2018201, Ho No-138, Stauted At Nineteen Lakh Sever,
o Limited Mirs. Bharti Sagar C/u M. Shyam Sunder Singh 152t Pt af K I 1721) | o) and 224 208 e o, Merear )| Moula Mandol, Tehsi Jagachar, Distrit Yamunnagar Recorded | 045206 FafY 3 &
The cedicrs st trerciams | | House No. RZ T-17-, Mahavir Enclave, Palam Village, | by e rta of vilege Rupogs Twn Laki Thirty Four amunanagar,  Mandnar, |17 Te Name Of Javed Khan 8/0)igbal Khan As Per Sale Deed | ¢ o1 gg. 10,2025
il o an ar bafoe 17 November, 2025 i s oAl Miezague, Colony Know as Mahawi | - P B0 s Bearing Wasika No. 1040 Dated 09-05-2022. Bounded As Under- | 4591 99402120,
mestloned aganstentry No 10 % Enclaye, New Delhi-1 10045, s i East-Road, West-Property Of Rehamdin, North-Property Of 0510
’ 8 other crasiors Also AL-Hause No, RZG-50, L-Comer First Floar (LHS), Bouncarics of the said Praperty = | ToetY S 0l as on 08-0ct- Other Owner, South-Property Of Rehamdin.
may submat he s il prealin parsa, by postorby ekecirenic e Village- Mirzapus, Mahavir Enclave, New Delhi-110085. | £yt - (e Property 2025 along with further Al The Plecs And Parcel Of The Property Measuing Area pv—
o claim shel sdi- Loan Amount - Rs.60,00,000/- & 2,23,172/- West © Road 15 Fecl Wige interest as mentioned hithartn Lan : 611239511330376 Marla, Being 4/54 Share Out Of 2 Kanal 14 Marla, Comprised In| g 405 5055 ®s
LAH.- SHLI & sUU Norti: Other Pragerty and incidental expenses, costs 1. Narayar Khewat No. 2576, Khatoni 3818, Murabba No. 174, Killa No. 2172 | & L B
Interim Resalution Professional NPA Dale - 03-081-2025. Sl o 20 e W 12 |2 Santosh Devi (2-14), Jamabandi For The Year 1997-98, Situated At Assanch, | o0 LeIGLIweRY P8
s Maiya Piors Frvato Ll by Add: - S0 Bhagat Ram, Rattak [ Tensil Assanch, District Karnal Vide Regd. Sale Deed No. 1509 | Thousandl Puo Hancver
1BBUIFR00111P-P-025342021-20221 13678 0 R 1 et G s (76), Karnal, Near Bii Ghra, | Dated 25-11-2003 Recorded In The Name Of Sh. Narayana Singh | g2 & i So8
S I el bl At il sl sl sk ¢ o s Assandh, Haryana-132039. | S/O Sh. Bhagat Ram. Bounded as Under East-Charanji Lal, | \oX)S 2% 02
bt Eoegt e e e i, My SR A West-Dharampal And Road, North-Charanji Lal, South- Richpal. +0510:
FORM G which ‘””““"2‘“":" ‘|""w"”""3““"‘9‘ 110k "““‘": ““""”":1 ARSL Al i adieiieg Pleasa ot Lan: 611539511151118 Al The Piece And Parcel Of The Properly Area 6 Kanal 1 Marla
INVITATION FOR EXPRESSION OF INTERESTEOR m‘zimrsc; 1 v‘li ) of the said act. you are resicained from transferring the above referred securities by way of sal, lease, or otharwise LR § Sarsa), Wich s 108472736 Sharo Out O 15 Kanal 4 Marl, 10102028 "
D"A CH BUILD PRIVATE LIMITED 3 . Jaipal Fakir Chan omprised In Khewat No-58, Khatoni No. 102, Khasra No. s. 24,1,594.45 (Rs.
BUSHES OF CONSTRUCTION SAL PURCHASE REATIG Place: Deiti Sl Aulhorised Office- Truhome Finance Limitsd 3. Rekta Devl 14 Min (0-10) And Khatoni No. 103 Khasta No. 20 / 14 (6-14), | _ Twenty Four Lakh
R A i7n Dae: 06.11.2025 Tkt Aot iy sk L 13| Suresho Devi 15 (8:0), Kitte-2, Situated At Parvali Tehsil Jagadhari District| Eleven Thousand Five
o ST e REAL ¢ Add : - SIO Fakir Chand, | Yamunanagar As Per Regd. Transfer Deed 9419 Dated 16/1/2018 | Hundred Ninety Four &
(Under sab regulstio Parwalon, Po-Fatehpur, | Recorded In The Name Of Smt. Suresho Devi W/O Raj Kumar And | Paise Forty Five Only)
Rty Jagadhri, Yamunanagar, | Rekha Rani W/O Jai Pal. Bounded As Under East:- Bajaj Sahib, |~ as on 09.10.2025
HNo D2176 Ward No-2, |West- Pakka Gohar, North- Gullu, South- Sh. Sumer Chand & | NPA Date : 05.10.2025
Yamunanagar, Haryana-135001. | Jasmer Singh & Sher Singh.
o 5 WORLDWIDE ALUMINIUM LIMITED "All The Piece And Parcel Of The Property Measuring 9 Marla 10102025
k g a CIN: LT01D30L1950PLC334798 Lan: G14S3E31 1668606 8 Sarsai , Which Is 98/280 Share Out Of 1 Kanal 8 Marla , 2
alang with PN & CIN/ e, SRt Registered & Comorate Offica: 602 Rohit Housa, 3 Tolstoy Mary, Connaight Piats, New Delh, Central Delly, DL-110001, INDIA Comprised In Khewat No. 66 Min, Knatta No-93 Min, Mustil & ’:;'s amanss
! LEANEANTNPII0R Offica Envail: lagaeam wordwide@gmail com, Website: wwi waalin z Navinta Sandeep Kumar  [Killa No. 30//196//2(0-4), 197(1-4), Kitte 2, Jamabandi For The - Forty Eig!
Addvess of the registered office | Regd. Office: Dew Hous 3. Raj Bala Year 2018-2019, Si - Lakh Seventy Three
f; g aj ar . Sitauted At Rakba Saidpur, Tehsil- Kharkhauda
Tribhuvan Domples, Ishwar Magar, Naw Statement of Audited Results of Worldwide Aluminium Limited for the quarter ended Septembar 30, 2025 14| Add -$10 doginder Singh, 203, || Disict- Sonipat Recardied n The Name Of Sandeep. Kumar| . Thousand Four
— Friends Colony, Mew Dehi. Indis. 110055 e e T TR Vilage-Saidu, _ Karokd, | /0 Joginder Singh As Per Transter Doed No 1025 Dated 07-06- | pencied Forly 9ne &
3. | URL of websiie e Sonipat, Near Post  Offce, | 2024. Bounded as Under:- East- Government Veterinary Hospital, W
4. Detas of place where majority of | Vilage Moria. Pargana Jalalabad. Tensil & Guarter Ended on Half Yoarly Ended on | g Y61 Sonipat-131402. West- Saidpura Jataulla Road, North- Plot Of Mahender, South- ., 08 t10.2%85
| e sssets are located District Ghaziabed o - 5 - o = Delhi Road. ate 05101
5 capacity of s s -
5. | Installed capacity of main The Corporate Debtor Bas.ng instzled Partioulars Seplember | June | September Ssmz-:bev Septomber | March 'All The Piece And Parcel Of The Property/Shop Measuring Area
Y Lprodusts eery 025 024 2024 25 125 Sq. Yards. Which Is 2.65 Marla Being 1/20 Share Out Of 2 10102025
& Quariity and vaik of main Land of Apgto. 5142 30, ML Was solcn | Unzudited | Unaudited | Unaudited | Unudited | Unaudited | Audited Lan : _614539511344040 & fKanal 13 Marla Comprised In Khewat No. 50 Khatta No. 58 Musti | po a0 7 7457
Droduatsy services s0ld in fast ‘:‘ "‘;ngf"émﬂ 5 et e HrosToer e - = 1 1 614539511679705 & Killa No-39//19/2 And 2.22 Marla Being 40/918 Share Out Of 2| L el S
jver by SEO . = [N " 1. Abhishek Tyagi Kanal 11 Marla Comprised In Khewat No. 51 Khatta No. 59 Musti
7, o Informaijon available Revenua fram Opetations TEIBEE [ 1BZM (101771 352121f 145037 | 600959 15 |2, Rajni Rajnarayan & Kila No-39/21/2, Jamabandi For The Year 2020-21, Stuated At| Seten thousand Seven
8. Further detals induding last Dstalls can be sought by sending emall at Gther Income - AL 5445 002 Add - S0 Rj Narayan, 25014, | Garhi Kosri Tehsil Ganaur District Sonpat Recorded In The Name | et i dolen Oriy)
avaiiable financial statement i i i Garhi  Kesii(242),  Ganaur, | Of Sh. Abhishek Tyagi S/O Sh. Rajnarayan, Vide Regd. Transfer
(it Schesdules) of two years, sts Total mcecra (A} fetate | 1y | Lmsa] Seein] Lodat] o d Sonipat-131101 Deed No. 3376 Dated 27-12-2022 Bounded As Under:-East- N::S;‘mo?b‘s"ﬁggas
of o Expensas Shop Of Shiv Kumar, West- Shop Of Vikas Tyagi, North-Railway +05.10:
9 e Tietails Gan b SoUt by Sondi Purchases of Stockin Trade 160756 | 186163 | 106090 348982 148557 | 586740 Road, South-Road.
under section 25(2)ihi ofthe | elrp.mohanbirnpuinsohencyin Employes Bensfis Expense 606 647 552 azd3p is4| 203 All The Piece And Parcel Of The Property Measuring 450 Sq
Soda® ool atimt: Financa Gosts 001 a0l a0 002 a0z Yards, Comprised In Khewat No-205 Min, Khasra No-955/1(1-14),
10. | Lastdate for receipt of expression | 21117025 969(3-6),985(1-1), Kitte-3, Rakba 5 Bigha 11 Biswa Ka 180/38820
of interest . Depraciation : 5 : Lan : 611439511453379 & [ Share Bakdar 10 Biswasi And Khewat No-205 Min, Khasra No- .10
11| Date of issun of prowisional listof | 23.11.2025 Ciber Experses 363 341 1 75, 531|  1ees 6143951171547 945(2-5), 948(3-12), 949(6-6), 930(3-9), 951(4-7), 952(4-1),| Rs. 22,88,102.37 (Rs.
prospective resolution applicants | s Errm etk e | smn st e 1. Ashok Kumar 953(3-18), 956(6-15), 958(2-11), 960(2-5), 961(4-7), 962(3-0), |  TwentyTwo Lakh
T3 Lot date fof sUbMSKoN oF FE113026 ol Epomess 1) R ST A M ) RS LT A 16 |2 Bala Devi 977(0-18), Kitte-13, Rakba 47 Bigha Ka 180/38820 Share Bakdar | Eighty Eight Thousand
ns 1o peovisianal list Prafit before Exceptional ltem & tax (A+B) 108 1084 (1208 202 19 042 Add : - S/O Madhoram, House | 4 Biswa 9 Biswasi And Khewat No-206 Salam Khewat Kitte-22, | One Hundred Two &
15| Date of ssue of final list of 251120; Exceptional lom No 926, Arun Nagar, Kabri|Rakba 43 Bigha 16 Biswa Ka 180/38820 Share Bakdar 4 Biswa 1 | _Paise Thirty Seven
| prospective resoiution spplicants ProfliLoss) before Tax won|  tese| qzew| 202 188l 02 Road, Near Haryana  Publc |Biswasi Total 9 Biswa l.e. 450 Sq Yards, Situated At Patti Rajputan, | Only) as on 09.10.2025
14| Date of issus of information 01122035 School, Panipat-132103. Abadi Arjun Nagar, Panipat As Per Transfer Deed Bearing Wasika | NPA Date : 05.10.2025
Mmorandm, evaluation matix Exponte No-11031 Dated 26-3-2019 Recorded In The Name Of Ashok
and request for resolution plans. Currant Tax o 240 3.08| 023 Kumar S/0 Madho Ram. Bounded As Under:- East-Smt. Suman,
o prospective resolution Delerred Tax 0.06 om 007 {0.09) West-Rasta, North-Rasta, South-House Of Chain Singh.
= 5 Profiti{Loss] for the year 032 854 [ (12.08) 286 198 028 Lan: 610839211315256 15.10.2025
15.| Last date for submission af 31132025 Dl Gonibiebenain BsbaiE st T Ko Avesidential Part Of Plot Having An Area 60 Sqyards e 50.17 | RS: 204484972 (Rs.
n plan - s Twenty Lakh Forty
By " plé o . q Mitrs Consisting Of Khasra No.222, Sistuated At Vill_ Dantal, r
18, nail 010 SuBmit clp.mohanbir@npvinsolvencyin Af)  Mems that wil not be reclassified to Profit or Loss: 17 |2 Anuradha Pargana Tehsil & Dissti Meerut, East ;- House Of Ashok Singh, Four Thousand Eight
 of s " Add : - S/O Mahendar Singh " e | Hundred Forty Nine
| Expression of interest Changes in Fair Yalue of Equty Instruments West :- House Of Brajbeer Singh, North :- Road 10 Fit Wide | g'paiccelinY S8
17 the corporate deblors | Nol Regisiered with MSME W Vi it o S A, R/0 22, Ram Vihar, Jagaipura, | South :- House Of Other Only) as on 08.10.2025
feglstration status as MSME syttt b ) Jaipur, Rajasthan, Pin 302017 O o . 202s
1PE - NV insaveey Professionals Privats Limed Effercomipeshontive BCotel oky, for P = ' = = £ = Lan: 609139511739447 RS 3})‘;‘5“&%,‘;2653 ®s
Enhany Kases e Pasiral mlfec o fix You bp2 EMl (2] BM| iM) 4 1. Kokab All Al The Piece And Paral Of Poperty Area Measurng 225 80| " n Sovrty
‘"'W!" O oy et Tarslen Paid-up share capital (Face Value of Rs, 10 each) 32663 | 883| ee3| ozees| oa2e3| 8% 2.Imrana Begam Yds |.e 188.12 Square Meater.out Of Khasra No. Six Thousand Eight
iy o ' 6 4 18 [Add - - /6 Watiooz Ai Add | Stuateo A Shah Enclave, In The Area Of vilage Lom Pavagana
Sty i . e e e e B H No s, Fameshvar par| A Tehs Lon, Ghaziabas, U. P Bouriros: East 15 Fst Road, ”";‘i‘;"’e"‘"“,':‘:g“'l")"e
AFA v Sl pee gy shre{GRRSATH: e ook omvafond Extension, _ Loni Dehal Utar | West - Plot Hasina, North- Plot, South -20 Feet Road pocAtepAvt
- 10th Fioor, 1003, Zien Z1, Ramdas Road, S yee) Pradesh 201102 N Deto 2 05.40.2025
Date: 06.11.2025 N Auilun Hote, Thalte], Amadihad, Gujarat - 38005, Basic and Dilued in Rs per share) o0t 02| pan 027 06| om o+ 06:10.
Place: New Delhi Ema The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and here
Natas on Accounts : in above within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and
1) The above has sudt ed by g held | - [expenses tillthe date of realization of payment The borrower(s) may note that SMHFC is a secured creditor and the loan facilty availed by
‘o0 dth November, 2025. T interim are prepared the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the borrower(s).
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{Ind-AS) as presaribed under Section 133 of the Companies Act, 2013 read wilh Rule 3 of the Companies (Jndian Accounting Standards)
Rulers, 2015 and relevant amendment ruies hereafer.
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In the event borrower(s) are failed to discharge their liabities in full within the stipuiated time, SMHFC shall b entiied to exercise al the
rights under section 13(4) of the Act to take possession of the secured assets(s) incucing but not imited to ransfer the same by way of
sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. SMHFC is also empowered
1o ATTACH ANDIOR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the Secured
assets(s), SMHFC also has a rght o iniate separate legal proceedings to recover the balance dues, in case the value of the morigaged
properties is insuffcient to cover the dues payable to the SMHFC. This remedy is in addton and independent of al the other remedies
available to SMHFC under any other aw,. The attention of the borrower(s) s invited to Section 13(8) of the Act, in respect of time available,
1o redeem the secured assets and further to Section 13(13) o the Act, whereby the borrower(s) ae restrainediprohibited from disposing
of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business)
any of the secured asset(s), without prior written consent of SMHFC and non-compliance with the above is an offence punishable under
Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire,
can collect the same from the undersigned on any working day during normal offce hours.

Place : Delhi, Meerut, Ghaziabad, Aligarh, Javli, Moradabad,
Yamunanagar, Assandh, Sonipat, Panipat
Date : 14.10.2025 / 15.10.2025 / 10.10.2025

Sd-
Authorized Officer, SMFG INDIA HOME FINANCE CO. LTD.
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